
1

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /7 P 78/ 2';s’ /RG/LP Dated:3'.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shahanoor Bakhtiyar Parae
S/O Shri Nasir Iqbal Parae
R/O H.No.41, Ward No.7, Mohalla Dharampura, Tehsil Bhaderwah, District
Doda.

vide notification No. 1172 of 2023/RG/LP dated 03.06.2023 for a period of one

year has been extended till 31.05.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

-. \, < W”“
(Mohammad Yasin Be~igh)

Registrar Administration

By Order

Jg(/7.24 L/
RG/LP Dated :go.05.2025

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Doda.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jarimu/S'rinagar for information and
also keeping record of the same.
Mr. Shahanoor Bakhtiyar Parae, Advocate

. .. ... for information and necessary action.

G£zHfR§gistralq£\dminist ration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSIO
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /788 dFc»b'/RG/LP Dated& .05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sabita Devi
D/O Shri Ishwar Lal
R/O Village Shuppi, Khankote, Tehsil Mohalla, District Doda

vide notification No. 1199 of 2023/RG/LP dated 05.06.2023 for a period of one

year has been extended till 31.05.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order a'

(Mohammad Yasin Beigh)
Registrar Administration

)

_,. \ /-eMq”'

29 ea) - By
Copy forwarded to the: -

RG/LP Dated S.05.2025

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sabita Devi, Advocate

. ..... for information and necessary action. Jr

%\'
a ministrationr';
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

X
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: / Igf q/zo»?RG/LP Dated:3..05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nikhil Jamwal
S/O Shri Dinesh Chander Jamwal
R/O V.P.O Mandir, Domana, Tehsil Jammu North, District Jammu

vide notification No. 1129 of 2023/RG/LP dated 03.06.2023 for a period of one

year has been extended till 31.05.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
J

P

/HI'

(MohaniMI Yasin Beigl
Registrar Administration

No: 986 ?if: hLRG/LP Dated:Ba05.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K Hjgh Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Nikhil Jamwal, Advocate

. ..... for information and necessary action .

naXOS;)r/A-}'

Rqgist rK\dministration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N” /7qo a/,,'yORG/LP D't'd'3a.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Khushboo
D/O Shri Sanjeev Kumar
R/O Ward No.2, near Society Well, Tehsil & District Kathua

vide notification No. 155 of 2023/RG/LP dated 13.02.2023 for a period of one

year has been extended till 31.05.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. , /

By Order /'a'
(Moharhfail Yasin Beigh)

:'e'”’"''"'"';'"':'"9q£Q x- sB - RG/LP Dated:JO.05.20

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Khushboo, Advocate

for information and necessary action

fl
Rl it ? ministra
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HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENS
OF PROVISIONAL E LMENT

NOTIFICATION

No: / ? 91 4f%H7RG/LP Dated: aC)5.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Danish Slathia

S/O Shri Avtar Singh
R/O VPO Gurha Slathia, Man(Ii (;rota, Tehsil Vijaypur, District Samba

vide notification No. 1846 of 2022/RG/LP dated 11.11.2022 for a period of one

year has been extended till 31.05.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. . I

By Order /-)'
(Mohammad Yasin Beigh)
Registrar Administration

D,t,d,:b.05.2025 1bN„ J'i 6£{- Se RG/LP

Copy forwarded to the: -

1

2

3

4
5.

6.

7

Principal District and Sessions Judge, Samba
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Danish Slathia, Advocate

. ..... for information and necessary action .

%th?
Tninist rationstra>
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: I? ?L V>QU /RG/LP Dated: P.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Achyut Gupta
S/O Shri Ajay Gupta
R/O H.No.31, Sector 7, Trikuta Nagar, Tehsil & District Jammu

vide notification No. 1816 of 2022/R(,/LP dated 11.11.2022 for a period of one

Year has been extended till 31.05.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the LID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unI
r dered there before.

By Order FPy

(Mohammad Yasin Beigh)
Registrar Administration

Dated90.05.2025 b

dr

No: Hsu(__RG/LP
Copy fOIwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India. New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association. Jammu

£::;:?aT=:s£sV:gh Court of J&K and Ladakh, Srinagar for uploading on

Incharge LibraY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same
Mr. Achyut Gupta, Advocate

. .. ... for information and necessary action.

afat
.dministration 'egjstra}
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSIO
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 17 qS 4vB’ /RG/LP Dated:Z'.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Akriti Sharma

D/O Shri Rajinder Kumar
R/O Chak Jaralan, Bagnoti, Tehsil Nowshera, District Rajouri

vide notification No. 1797 of 2022/RG/LP dated 11.11.2022 for a period of one

year has been extended till 31.05.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID

The renewal / extension of orovisional licence/enrollment must be
souaht before the date of exDirv ur@s the absolute/final enrollment aM
Mc @ ordeM[here before

By Order
a

(Maham-MYasin Beigh)
trar Administration

N., 2966:?-qq RG/LP D,t.d:3t.05.2025
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Akriti Sharma, Advocate

. .. ... for information and necessary action .

t+C&a
aministrationstrbl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(JAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSIO
OF PROVISIONAL ENROLLMENT

NOTIFICATION

/? ?q ,gl,tf/RG/LP Dated:W.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Himank Sharma
S/O Shri Rakesh Sharma
HO H.No.01, Lane No.1 W.No.60, Roop Nagar Road Shiv Enclave, Tehsil &
District Jammu

vide notification No. 944 of 2022/RG/LP dated 27.07.2022 for a period of one

year has been extended till 31.05.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

(MoharMYasin Beigh)
Re: rar Administration

Dated ,3D.05.2025

By Order

No: 9 Self- 8} RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Himank Sharma, Advocate

. .. ... for information and necessary action .

rn)
Registri

[

,@e.W
inistration
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HIGH COURT OF JAMMU & IG\SHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

++ +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: II Kd hDV,' IRGILP Dated:Bo.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nayeem Ahmed Katoch
S/O Shri Shamas Ud Din Katoch
R/O Pernote (A), Neemnarh, Tehsil & District Ramban

vide notification No. 642 of 2022/RG/LP dated 30.05.2022 for a period of one

year has been extended till 31.05.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

iV{\
(MohanMzalasin Beigh)
Registrar Administration

296 83- go RG/LP Dat,d,9).05.2025 b
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Ramban
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Ramban
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Nayeem Ahmed Katoch, Advocate

. .. ... for information and necessary action.

Rl ,tr-i ministration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ IISt #ZoE,IRG/LP D,t,d, .05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Snehal Arora
S/O Shri Rajinder Arora
R/O H No.177, Sector 5, Trikuta Nagar, Tehsil & District Jammu.

vide notification No. 646 of 2021/RG/LP dated 05.07.2021 for a period of one

year has been extended till 31.05.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

',.
(Mohammad Yasin Beigh)
Registrar Administration

No: SIC it _ qR RG/LP Dated:

Copy forwarded to the: -

.05.2025

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Snehal Arora, Advocate

. .. ... for information and necessary action.

Registrar Administration

[
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /?q7 ,#TaJ /RG/LP Dated:'.,a.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rajesh Kumar
S/O Shri Chuni Lal
IUO Village Kamore Camp, Tehsil Ramgarh, District Samba

vide notification No.1984 of 2023/RG/LP dated 12.09.2023 for a period of one

year has been extended till 31.05.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

_,.\ /'
(MohamMI Yasin Beigh)
Registrar Administration

b

By Order

No' U+'bRG/LP
Copy forwarded to the: -

Dated :3405.2025

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Samba
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rajesh Kumar, Advocate

. .. ... for information and necessary action.

*MR;
tlministration

I

traM
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSIO
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: f7q8 d7,>v,//RG/LP Dated:V.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abhishek Khajuria
S/o Shri Karam Chand Khajuria
R/o Sallan, Dalayachak, Tehsil Hirangar District Kathua.

vide notification No. 1142 dated 23.02.2015 for a period of one year has been

extended till 31.05.2026 after condonation of delay subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of Drovisional licence/enrollment must be
sought before the date of expi unless the abMfinal enrollment as an
Advocate is ordered there before

By Order
r)'

(Mohammad Yasin Beigh)
Registrar Administration

D,t,d.-29.05,2025 \'No: HUi-=yLLRG/LP
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abhishek Khajuria, Advocate

. .. ... for information and necessary action .

a)ma
Tninist ration

rn\
Registra-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

al

NOTIFICATION

No: r 777 gA„u'/RG/LP Dated:;a.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Pankaj Kumar
S/O Shri Bhushan Lal
IUO Village Mangnar, Tehsil Haveli, District Poonch.

vide notification No. 63 of 2024/RG/LP dated 20.02.2024 for a period of one year

has been extended till 31.05.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of
souatmforMllMdaMfBFdi U

c

provisional licence/enrollment must be
nless the absolute/final enrollment as an

By Order
\nP

MS\ uV
(Mohan=d Yasin Beigh)
Registrar Administration

Dated BD .05.2025 VNo: 29 }IS - 22 . RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Poonch.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Pankaj Kumar, Advocate

. .. ... for information and necessary action.

Ams
i( ministration

I

/-)'
Regist rai
U
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

/8 aa q/,,hf /RG/LP Dated:$'.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Rashid
S/O Shri Abdul Qayoom
mO Dogiaa Hariban Thanamang, Tehsil Darhal, District Rajouri

vide notification No. 57 of 2024/RG/LP dated 20.02.2024 for a period of one year

has been extended till 31.05.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order C)

(fWohammad Yasin Be'i£h)

F'e;''”"'""';'"“'"
No: IR 7jS- So RG/LP Dated:>.05.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohd Rashid, Advocate

. ..... for information and necessary action.

W A

-“JW
aministration

r)
Regist r/am
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSIO
OF PROVISIONAL ENROLLMENT

/RG/LP Dated30.05.2025

NOTIFICATION

No: 1 PD / a_biS/

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ajay Sharma
S/O Shri Tara Sharma
WO Ward No.12, House No.02, Tehsil Sunderbani, District Rajouri

vide notification No. 24 of 2024/RG/LP dated 19.02.2024 for a period of one year

has been extended till 31.05.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order _,.L/'®©’
(Mohammd Yasin Beigh)
Registrar Administration

No: _99 7 3/ - ge RG/LP Dated30.05.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ajay Sharma, Advocate

. .. ... for information and necessary action.

.wWWbf
Registrar Administration

b



16

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

IRt>b e/-7.,Ly//RG/LP Dated:9.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vishav Majotra
S/O Shri Subash

R/O Village (;harana, Tehsil Suchetgarh, District Jammu

vide notification No. 2133 of 2023/RG/LP dated 28.09.2023 for a period of one

year has been extended till 31.05.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. ,

By Order /-)'
(Mohammad Yasin Beigh)
Registr4r Administration

No: 29139 -bG RG/LP

Copy forwarded to the: -

Dated:38.05.2025

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Vishav Majotra, Advocate

. .. ... for information and necessary action .

... \ /'©=;W
Registrar Administration

I

b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: r8o$ 6/n.b//RG/LP Dated:#.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sanjay Singh Chib
S/O Shri Kashmir Singh
R/O Rakh Baran near
Jammu

K.K. Delight (Banquet), Tehsil Bhalwal, District

vide notification No. 2233 of 2023/R(J/LP dated 28.09.2023 for a period of one

year has been extended till 31.05.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order fF7 . Bb&$U
(Mohammad Yasin Beigh)
Registrar Administration

tVNo: UkBERG/LP Dated3> .05.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sanjay Singh Chib, Advocate

. .. ... for information and necessary action.

@pJWZ

a' \l//aV
Regjstrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSIO
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: It? oh @/2,N '/RG/LP Dated3a.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Riya Aggarwal
D/O Shri Anil Aggarwal
R/O H.No.148, Sec-1,Trikuta Nagar, Tehsil & District Jammu

vide notification No. 2157 of 2023/RG/LP dated 28.09.2023 for a period of one

year has been extended till 31.05.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(Mohammad Yasin Beigh)
Registrar Administration

Dated;3D.05.2025 VN,: 993 S'f- CI RG/LP

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Riya Aggarwal, Advocate

. .. ... for information and necessary action .

Registrar Administration
q/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSIO
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:7iRG/LP Dated: go.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ramnik Singh
S/O Shri Daljeet Singh
R/O Village Kathar, P.O Pindi, Tehsil Arnia, District Jammu

vide notification No. 2126 of 2023/RG/LP dated 28.09.2023 for a period of one

year has been extended till 31.05.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

io SAw$By Order
(Mohammad Yasin Beigh)
Registrar Administration

Dated=3..05.2025 LNo: aBEILRG/LP
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ramnik Singh, Advocate

. .. ... for information and necessary action .

)

a$$ir)
Re 'ar Administration
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSIO
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: rEdS B//>,,Hr/RG/LP Dated:3D05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tania Charak
D/O Shri Barinder Singh
R/O Village Jallo Chak P/O Gangyal-10, Tehsil Bahu, District Jammu

vide notification No. 2061 of 2023/RG/LP dated 13.09.2023 for a period of one

year has been extended till 31.05.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

m:IfRBy Order
(Mohammad Yasin Beigh)
Registrar Administration

Dated:b .05.2025 'uNo: 93}II- ne RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Tania Charak, Advocate

. .. ... for information and necessary action.

tna/_
r) ' \ ///<A\o>
Registrar Administration

q/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /867 dIy \{ /RG/LP Dated:3'.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Munish Kumar Sharma

S/O Shri Darshan Kumar Sharma,
R/O Thillhakima, P.O Bagnoti, Tehsil Nowshera, District Rajouri.

vide notification No. 32 dated 16.05.2019 for a period of one year has been

extended till 31.05.2026 after condonation of delay subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

(ni, Ihmc,ing
By Order

Registrar Administration
No: H3"'n=B&RG/LP D,t,d%.05.2025 1/
Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Munish Kumar Sharma, Advocate

. .. .. .for information and necessary action.

f)
Regis+raMdmirlist ration
U
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENS
t1:[i::11i[J 1[J JEV1[ ]! ][\Ir 1rOF PROVISIONAL E

NOTIFICATION

IgoR 4,,,,b3£ /RG/LP Dated:) .05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Danish Qayoom
S/O Shri Abdul Qayoom
R/O Sujmatna, Tehsil Ramsoo, District Ramban

vide notification No. 2726 of 2023/RG/LP dated 22.12.2023 for a period of one

year has been extended till 31.05.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the LID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollmentM
Advocate is ordered there before.

By Order

Registrar Administration
Dated30.05.2025 V

rb
(Mohammad Yasin Beigh)

No: 9978}-qq RG/LP
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Ramban
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association. Ramban
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Danish Qayoom, Advocate

. .. ... for information and necessary action.

i?£istrar Administ:a:iol
b’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

/gb 7 d’a,ink)'/RG/LP Dated:Ba.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohammad Asif
S/O Shri Fazal Hussain

R/O Village Plangarh, Tehsil Thanamandi, District Rajouri

vide notification No. 2743 of 2023/RG/LP dated 26.12.2023 for a period of one

year has been extended till 31.05.2026 after condonation of delayafter

condonation of delay and subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

}

KM,f
Yasin beigh)

By Order
(ai,hEn
Registrar Administration

D,t,d,?o.05.2025 VNo: 93 } qS: eQRG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohammad Asif, Advocate

. .. ... for information and necessary action.
\PP

F&Mr/)
RegistraR\dministration
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Hl(,H COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

t + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: #?/a eAD%’- /RG/LP Dated:30.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Aifreena Ahad
D/O Shri Ab Ahad Rather
R/O By-Pass Road, Allan, Tehsil Wakura, District Ganderbal

vide notification No. 345 of 2020/RG dated 02.12.2020 for a period of one year

has been extended till 31.05.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID

The renewal / 'xtension of provisional licence/enrollment must be
SQUgbU)dQre the date of expiry unless the absolute/final enrollment as an
c

al,By Order
(Mohammad Yasin Beigh)
Regi}jrar Administration

No: )qe{) - /O RG/LP Dated%05.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Ganderbal
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Ganderbal
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Aifreena Ahad, Advocate

. .. for information and necessary action.

QI,t r=i„i:tlti:„
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l-I IG H COURT OF JAMMU & KASHMIR AND LADAKH AT SRI NAGA R
( Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

++ t

EXTENSION
OF PROVISIONAL ENROLLMENT

OF 2025/RG/LP Dated:Ba .05.2025

NOTIFICATION

/P// dz
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Bilal Ahmad Khan
S/o Shri Mohmad Mashooq Khan
R/O Villagam, Hangalpora, Tehsil Viljagam, District Kupwara

vide notification No. 1019 Of 2023/RG/LP dated 01.06.2023 for a period of one

year has been extended till 31.05.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Mohammad Yasin Beigh)

Regisjrar Administration
Dated :90.05.2025 rd /N„ 238 )1- /Q RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Bilal Ahmad Khan, Advocate

. . for information and necessary action.

Registrar Administration

Ch
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Acts 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N': /g/b OF 2025/RG/LP Dated:go.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Marina Nasreen
D/O Nisar Ahmad Dendru
nO H.No.198, Mehboob Colony, Niyak Bagh, Nowgam Natipora,
Tehsil Chanapora, District Srinagar

vide notification No. 1093 of 2023/RG/LP dated 02.06.2023 for a period of one

year has been extended till 31.05.2026 after condonation of delay subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

aM'By Order
(Mohamrmd Yasin Beigh)

Registrar Administration

Dated :30 .05.2025 (CNo: 998 lq-)6 RG/LP

Copy forwarded to the: -
1

2

3

4
5.

6.

7

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Marina Nasreen, Advocate

. .. ... for information and necessary action.
\n}

ce

Regjstrar Administrationa
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

t ++

EXTENSIO I

OF PROVISIONAL ENROLLMENT

NOTIFICATION

l&R OF 2025/RG/LP Dated;o .05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Imran Bhat
S/O Shri Gh. Mohd Bhat
R/O Shoda MohaIIa, Qazi Pora, Tehsil Chadoora, District Budgam

vide notification No. 180 of 2023/RG/LP dated 13.02.2023 for a period of one

year has been extended till 31.05.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(nia;3£gh)
Registjqr Administration

No: Jj887r Bb RG/LP Datedgo.05.2025

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohd Imran Bhat, Advocate

. . . ... for information and necessary action .

86(
ministrationRegjstra>
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRIN AGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N': /8/\,I OF 2025/RG/LP Datedg'.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ruhul Amin
S/O Shri IVlohd Yousuf Bhat

R/O Abi Gurpora, Chowdhary Bagh, j{ainawari, Tehsil & District Srinagar

vide notification No. 1159 of 2023/RG/LP dated 03.06.2023 for a period of one

year has been extended till 31.05.2026 after condonation of delay subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

E

asin Beigh)
Regip{rar Ad nist ration

By Order r+) b

(IVloharmrad

No: Pq 'g BS-- y 2 RG/LP Dated :36.05.20,

Copy forwarded to the: -

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ruhul Amin, Advocate

. .. ... for information and necessary action .

'ar AdministrationR
r)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising power's of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ® /§- 2025/RG/LP Dated:30.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Numaira Nazir
D/O Shri Nazir Ahmad Denthoo

R/O lspeer Sahib, Chinkypora, Tehsil Sopore, District Baramulla.

vide notification No. 2216 of 2023/RG/LP dated 28.09.2023 for a period of one

year has been extended till 31.05.2026 after condonation of delay subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unlqss the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Registr3r Administration

No: 298q$-gT> ,RG/LP D,t,dBo.05.2025 (a/
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Numaira Nazir, Advocate

. . . . .. for information and necessary action .

r)-
Regiltrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
( Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + +

EXTENSIO
OF PROVISIONAL ENR

OF 2025/RG/LP Dated:?D .05.2025

NOTIFICATION

aLL
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nazakat Hussain
D/O Shri Mohd Hussain Tak

R/O Bijbehara Tak Mohalla, Tehsil Bijbehara, District Anantnag

vide notification No.625 of 2022/RG/LP dated 27.05.2022 for a period of one year

has been extended till 31.05.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
©£xpiry unless the absolute/final enrollment as an
Advocate is ordered there bef ’

By Order
(MohammYasin Beigh)
Registrar Administration

Dated % .05.2025 (C /No: ageS;I '- $N RG/LP

Copy forwarded to the: -

1

2
3

4

5.

6.

7

Principal District and Sessions Judge, Anantnag
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Anantnag
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Nazakat Hussain, Advocate

. .. ...for information and necessary action.

dministration
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HIGH COURT OF JAMMU & KASI-llVll R AND LADAKH AT SRI NAGA R
(Exercising pou'ers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ t +

EXTENSION
OF PROVISIONAL ENROLLMENT

OF 2025/RG/LP Dated:38.05.2025

NOTIFICATION

/8 /7

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. lshrat Nabi
D/O Shri Gh. Nabi Kalwal

R/O Umer Colony-A, LaI Bazar, Tehsil North, District Srinagar

vide notification No. 955 of 2022/RG/LP dated 27.07.2022 for a period of one

year has been extended till 31.05.2026 after condonation of delay subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

qsTd) ifBy Order
(Mohammad Yasin Beigh)
Registrar Administration

Dated :Ba.05.2025 ( O /No: 958 g1- 64 RG/LP

Copy forwarded to the: -

1

2
3

4

5.

6.

7

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. lshrat Nabi, Advocate

. . for information and necessary action

iministration



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + +

NOTIFICATION

, W //
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Gous Un Nisa
D/O Shri Bashir Ahmad Malik
R/O Wanigam, Tehsil Tangmarg, District BaramuIla.

vide notification No. 1562 dated 10.03.2020 for a period of one year has been

extended till 31.05.2026 after condonation of delay subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order r)'
(Mohammad Yasin Beigh)
Regisp\ar Administration

No: DRe 67-1\1 RG/LP Dated %.05.2025

Copy forwarded to the: -

1

2
3

4
5.

6.

7

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Gous Un Nisa, Advocate

. . . ...for information and necessary action.

Fr
/a'
Registra rXdministration
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EXTENS
t:(1:1:[:1tIJ L ]VI E ]NIF 1rOF PROVISIONAL E

NOTIFICATION

No: in Iq _OF 2025/RG/LP Dated:3d.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Musrath Mohmad
D/o Shri Gulam Mohmad Bhat
R/O Lalpora Lolab Tilwanpora, Tehsil Sogam, District Kupwara

vide notification No. 199 of 2023/RG/LP dated 13.02.2023 for a period of one

year has been extended till 31.05.2026 after condonation of delay subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollmen Ia&m
v

,bK

Yasin Bejh)
By Order PP)'

(Mohammad
Regi Hra r Administration

N..' 91n IS: gb RG/LP Dated 3 d .05.2025

Copy forwarded to the: -

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Kupwara
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Kupwara
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Musrath Mohmad, Advocate

. .for information and necessary action.

.dminist rationRegistri-
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EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /plO _OF 2025/RG/LP Dated:?'.05,2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rashid Ahmed Lone
S/O Shri Mohammad Sultan Lone

R/O Gul Colony, Sector-9, Zainakote, Tehsil Shalteng, District Srinagar

vide notification No. 515 of 2021/RG/LP dated 08.06.2021 for a period of one

year has been extended till 31.05.2026 after condonation of delay subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

( IG i a 1r1:rIM asin Beigh
RegistRar Administration

By Order

2 qP 83- qD RG/LP Dated3a05.2025

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Srinagar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rashid Ahmed Lone, Advocate

. .. ... for information and necessary action. I

LWr-n)
Dr

Registrar Administration
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EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /X 2/ OF 2025/RG/LP Dated:?D.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sumiva Jan
D/O Shri Mohd Yousuf Malik
R/O Yarepora, Kissan Mohalla, Tehsil Yarepora, District Kulgam

vide notification No. 697 of 2022/RG/LP dated 30.05.2022 for a period of one

year has been extended till 31.05.2026 after condonation of delay subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of prpvisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order f)'
(Mohammad Yasin Beigh)
RegisLrar Administration

D,t,d3,, .05.2025 (a /No: 29 &q) - le RG/LP

Copy forwarded to the: -

1

2

3

4
5.

6.

7

Principal District and Sessions Judge Kulgam
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Kulgam
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sumiya Jan, Advocate

. . . ... for information and necessary action. q

*
Registrar Administration
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EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /82> _OF 2025/RG/LP Dated:Ba .05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shawaiz IVisar Rather
S/O Shri Nisar Ahmad Rather
R/O Tore Khushipora, Tehsil QaziguQd, District Anantnag

vide notification No.2036 of 2023/RG/LP dated 12.09.2023 for a period of one

year has been extended till 31.05.2026 after condonation of delay subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Registkar Administration

Dated?a .05.2025 (Q /
nb/A

No: 39893- qc,6 RG/LP

Copy forwarded to the: -

1

2

3,

4
5.

6.

7

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shawaiz Nisar Rather, Advocate

. . . ... for information and necessary action .

gjst r; 16;linistration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
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EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: rfi? 23 OF 2025/RG/LP Dated:76.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shahid Habib
S/O Shri Habibullah Shaikh

R/O Wara Sangam, Tehsil & District Budgam

vide notification No. 1194 of 2023/RG/LP dated 05.06.2023 for a period of one

year has been extended till 31.05.2026 after condonation of delay subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order -,. \ /W$='
(MohamrmJ Yasin Beigh)
Regis}Kar Administration

(a ,
\-/

No: 9 qq DI - )it RG/LP Datedf3z=,.05.2025

Copy forwarded to the: -

1

2
3

4

5.

6.

7

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shahid Habib, Advocate

. .. ... for information and necessary action.

Re'gistra><aminist ration
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EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: by OF 2025/RG/LP Dated:3, .05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Saqib IVlanzoor
S/O Shri Manzoor Ahmad Mir
R/O Bangdara Reshipora, Hasan
Ba ramulla

Abad Colony, Tehsil Kreeri, District

vide notification No. 2033 of 2023/RG/FP dated 12.09.2023 for a period of one

year has been extended till 31.05.2026 after condonation of delay subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must

Advocate is ordered there before

be
sought before the date of expiry unless the absolute/final enrollment as an

By Order , AS (IV
($?,'h,I in Beigh)
Regiltrar Administration

[3ciq IT- ;ID RG/LP Dated:3a.05.2C 25

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Saqib Manzoor, Advocate

. .. ... for information and necessary action. \ y

r-)'
Registrar Administration
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EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

183( OF 2025/RG/LP Dated:3D.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Faizan IVlanzoor

S/o Shri Manzoor Ahmad Misgar
R/O Sader Bazar MaHan, Tehsil Matt8n, District Anantnag

vide notification No. 578 of 2022/RG/LP dated 27.05.2022 for a period of one

year has been extended till 31.05.2026 after condonation of delay subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / !xtension of provisional licence/enrollment must be
sought before the date of exDi dlute/final enr#ian
Advocate is ordered there before

Ed ifBy Order
(IG>oilarbmAa Jin Bei;h)
Registja r Administration

No:J9993- Bo RG/LP Dated:%.05.2025

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Faizan Manzoor, Advocate

. .. ... for information and necessary action .

'ar Ad11 i
r)-
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EXTENS
LMENTOF PROVISIONAL E

NOTIFICATION

No: rg :2 A OF 2025/RG/LP Dated:3d.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

!Mr. Raja Salman Rasheed
S/O Shri Abdul Rasheed Wagay
R/O Keegam, Kanterpora, Tehsil Keegam, District Shopian.

vide notification No. 1371 of 2021/RG/LP dated 17.11.2021 for a period of one

the verification Certificates/LL.B Degrees from concerned

>f his/her character and antecedents frUniversity and verifil the CID

The renewal 'nsion of provisional licence/enro nt must be
sought before the mc te of exDi unless the absolute/final enrollment as an
c before

arrlrrla

year has been extended till 31.05.2026 after condonation of delay subject to

By Order
Yasin Beigh)

Registrar Administration

No: ?'7931 '- be RG/LP Dated :38.05.2025

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Shopian.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Shopian.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Raja Salman Rasheed, Advocate

. . ... for information and necessary action.

r--)-
Administration
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EXTENS
]N:(;E:1i) [ L ][v1[ E ]N1r 1rOF PROVISIONAL E

NOTIFICATION

/B 2 7 OF 2025/RG/LP Dated:Jo.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rafiya Ahad
D/O Shri Abd Ahad Dar
R/o New Airport Road Humhama, Tehsil & District Budgam.

vide notification No. 1730 dated 17.03.2020 for a period of one year has been

extended till 31.05.2026 after condonafion of delay subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of prpvisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(Mohammad Yasin Beigh)
Registrar Administration

No: Dated :3B.05.2025

Cop y forwarded to the

Principal Distri and Sessions
Secretary, Bar Council of India

1

2

3.

4

5.

6.

7

Judge, Budgam
, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Budgam
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Rafiya Ahad, Advocate

for information and necessary action.
9

r)
Registrar Administration

M


